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PARLIAMENTARY DEBATES
(Part I-—Questions and Answers)

OFFICIAL REPORT

PARLIAMENT OF INDIA
Monday. 20th August, 1951.

The House met at Half Past Eight
of the Clock
[MR. DEPUTY-SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

TRoors FOR USE or U.N.O.

%344, Shri Sidhva: Will the Prime
Minister be pleased to state:
(a) whether the UN.O. has asked

that a certain number of troops
should be ear-marked for use by
UN.O.;

(b) if so, what was the number

theév required and for what purpose;
an

(c) the reply that Government of
India has given to this?

The Deputy Minister of External
Affairs (Dr. Keskar): (a) and (b).
The General Assembly of the United
Nations passed a resolution at their 5th
Session recommending that Member
Btates might earmark some of their
Armed Forces “for service as a United
Nations unit or units. upon recom-
mendation by the Security Council ur
the General Assembly”. No number
was specified.

(¢) The Government of India's renlv
to the Secretary-General of the U.N.
was in the following terms:—

“They are of the view that in the
present international situation the
creation of a United Nations force
would emphasise the compulsive
rather than the mediatory functinn
of the United Nations and would,
therefore. not help in the creation
of a proper psvchological atmos-
phere for the orecervation of peace.
This apart, the Indian Army is a
force desigmed purely for internal
defence and does not include an
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expeditionary element for service
overseas. Nor would it be possible
for the Government of India; in
their present financial condition, to

. create such an expeditionary
element, even if there were no
objection in principle.”

Shri Sidhva: Has there been any
correspondence between the Govern-
ment of India and the U.N.O. after
this letter was despatched?

Dr. Keskar: No, Sir.

Shri Sidhva: What are the main
principles of the U.N.O. Charter in this
respect—whether in the event of a dis-
pute between one country and another
the armed force will have to be used
or whether negotiation and persuasion.
will be used?

Dr. Keskar: Sir, it will not be possible
to reply in detall to the possibilities
that might arise out of the various
clauses of the U.N. Charter. But such
possibilities were discussed when this
particular resolution was discussed
before the General Assembly. I think
it would be going too much into detail
if we discuss those possibilities here.

11 4

Shri Rathnaswamy: May I know
there is any standing army maintained
by the U.N.O. and, if so, what is the
strength of that army?

Dr. Keskar: Sir, my hon. friend is
under a misapprehension. This parti-
cular resolution that was passed asked
member States to keep in their army
certain units which might be called
upon by the U.N. at a particular emer-
gency for use. Even this resolution
does not create a United Nations Force.

Shri A. C. Guha: May I know if the
Government have got any information
as to what other countries have acced-
ed to the request of the United Nations
in this respect?

Dr. Keskar: Yes, Sir, quite a number.

Shri A. C. Guba: May I know the
names of the countriec and also what
the ,reply of the Pakistun Government
was?
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Dr. Keskar: I would require notice.

Dr. Ram Subhag Singh: What is the
attitude of the Government of India
-with regard to that resolution of the
General Assembly?

Mr. Deputy-Speaker:
has been given already.
read, out in extenso.

Shri Kamath: Has the U.N.O. sug-
gested this course or made this pro-
posal for use of these troops in actual
warfare as a part of military sanctions
against any aggressor or only for inter-
national policing purposes?

Pr. Keskar: I think the objective
was both, but not against any specific
Power as such, because the resolution
is a resolution on principles. It will
be, according to the resolution, for the

The answer
It has been

‘United Nations General Assembly to

.decide whether such an emergency has
arisen that member States can be
asked to send their armies on behalf
.of the United Nations.

TRADE WITH PAKISTAN

*345. Shri Sidhva: Will the Minls-
*ter of Commerce and Industry be
‘pleased to state:

(a) whether under the Indo-Pakis-
tan Trade Agreement, the supply of
foodgrains and jute to India have
deen according to schedule;

(b) the extent to which the sup-
plies of these two commodities were
expected to be completed before the
31st July. 1951: ‘

(c) the balance which remains to
be received and the reasons for the
«<lelay, if any; and

(d) the quantity of coal and cloth
supplied by India to Pakistan as on
31st July. 1951 in terms of the Agree-
ment and the reasons for short sup-
ply, if any?

The Minister of Commerce and
Jndustry (Shri Mahtab): (a) No, Sir.

(b) to (d). The quotas fixed under
the Agreement are divided into two
patrts, namely, those to be supplied up-
10 the end of June, 1951 and those to
be supplied during the period of 1st
July 1951 to 30th June, 1952. A state-
ment giving the required information
in regard to the supply of the commo-
dities in question during  these two
periods is laid on the Table of the
House. [Sc¢e Appendix II, annexure
WNo. 32.]

Shri Sidhva: From the statement it
appears that the import from Pakistan
as far as foodgrains are concerned was
considerably less—against 40,000 tons

20 AUGUST 1851

Oral Answers 432

we received only 13.000 tons up to the
30th of June 1951 and the balance as
on 1st of July 1851 was 27,000 tons.
And the reason given for this is that
certain formalities were not completed
and therefore the period has been ex-
tended up to 30th September 1951. Has
there been any improvement in the ex-

ports from Pakistan since 30th June-

19517

Shri Mahtab: Columns 6 and 7 show
the receipts in the months of June and
July.

Shri Sidhva: I have seen that. After
30th June 1951 has there been any im-
provement in thc month of July? We
are now in the month of August.

Shri Mahtab: July figures have also
been given in the statement.

Shri Sidhva: Column 8 gives the
balance as on 1st July 1951 out of the

quantity fixed for the period up to 30th
June 1951.........

Shri Mahtabh: May I read out? The
hon. Member wiil find in the statement
columns, 2, 3, 4, 5, 6 and 7. Column
7 gives the figure up to 3lst July
1951—actual imports and exports up to
31st July 1951. Therefore he has got
the flgures in the statement.

Shri Sidhva: T want to know the
figures after that period and whether
anything has been received after 31st
July. -

Shri Mahtab: July figure has been
given. It is not possible to give the
tigures for August,

Shri Sidhva: As far as jute is con-
cerned, against the agreed quantity of
1,000,000 bales only 535,163 bales were
supplied up to 30th June 1951 and
464,837 bales is given as the balance
on 1st July 1951. The reason given is

-that the Government of Pakistan stated

that the delay in effecting supplies was
solely due to factors beyond human
control. May I know if any further
light could be thrown on this matter
as to what was the factor beyond
human control which necessitated this
delay?

S_hri Mahtab: Supply of wagons. The
main difficulty was the difficulty of
transport, and also the actual shortage
of stocks in Pakistan as they represent-
ed to us. All these matters have now
been taken up and we are proposing to
meet and discuss the working of this
Trade Agreement shortly.

Shri A. C. Guba: After the new jute
crop has'been harvested is there any
export of jute from Pakistan to India?
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Shri Mahtab: I am sorry those
figures are not available. Whatever
figures were available [ have given in
the statement. But 1 think the jute
position is likely to improve because
of the new harvest.

Shri A. C. Guha: Has there been any
allotment of jute from East Bengal?

Shri Mahtab: I cannot say. but my
impression is it has not been made.

Shri Barman: Have Government re-
ceived any complaint regarding the
foodgrains supplied by Pakistan, that
they are out ol the 1948 stock and
mostly unfit for human consumption?

Shri Mahtab: According to the
Agreement there was an arrangement
for inspection of the foodstuffs. What-
ever foodstuffs have been imported
have been inspected by our own officers
and wc have received no such com-
g]aints as suggested by the hon. Mem-

€r.

Shri Rudrappa: In view of the threat
of war by Pakistan, has the Govern-
ment of India thought of stoppage of
export of coal.to Pakistan?

Shri Mahtab: That situation has not
arisen in my opinion.

Shri Barman: Is it a fact that the
Indian Tea Planters’ Association which
has been allotted this food from
Pakistan has made complaints to the
Government of India that the food that
was supplied was not fit for human
consumption? And as regards the
statement made by the hon. Minister
that they had the right to inspect the
food. may 1 know whether it is not a
fact that under the Agreement the
I1.T.P.A. had to deposit the money first
and therefore had no other alternative?

Shri Mahtab: The Tea Planters’
Association made their own arrange-
ments, and they took the permission
of the Government of India only to
import it. The arrangements were
made by themselves and I have not
received any complaint from them.

Shri A. C. Guha: Has there been any
complaint from the Indian Jute Mills
Association or the jute mills of Calcutta
that they are not receiving any supply
of jute from East Bengal from the new
crop?

Shri Mahtab: As I said I cannot say
oftf-hand with regard to the allotment
of the new crop. If the hon. Member
gives a fresh notice, 1 will get him the
facts about the jute crop and so far as
the old crop is concerned, 1 have
already given the information.
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EXPORT OF GLYCERINE TO PAKISTAN

*346. Shri Kamath: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) the quantity of glycerine to-
gether with the value thereof, exporte
ed from India to Pakistan during each
of (t'hse yvears 1948-49, 1949-50 and
1950-51;

(b) whether it is still being export-
ed, and if so, how much has been ex-
ported this year up to date; and

(c¢) whether it is an important in-
gredient of T.N.T.?

The Minister of Commerce and
Industry (Shri Mahtab): (a) 20 tons
of glycerine valued at Rs. 33.900 was
exported to Pakistan in the year 1949-
50. There were no exports of glycerine
to Pakistan in the years 19 9 and
1950-51.

(b) No exports have taken place in
this year up to date.

{¢) No, Sir.

Shri Kamath: May I know if the ex-
ports have been completely stopped as o
a matter of policy or is the matter
under consideration?

Shri Mahtab: Refined glycerine is
under export control and is allowed to
be exported to hard currency countries
onky. A quota of 450 tons have been
fixed for the period ending July 1951.
Crude glycerine was under O.G.L. but
has recently been brought under con-
trol. The licensing procedure for
crude glycerine is still under con-
sideration.

Shri Kamath: When was it brought
under control. on what date?

Shri Mahtab: The notification is
dated the 14th July 1951.

Dr. Deshmukh: Is there any relatione
ship between the stoppage of export of
glycerine to Pakistan and the worsen-
ing of the relations between India and
Pakistan?

Shri Mahtab: Obviously it is not.
The hon. Member will see that the ex-
port has ceased in 1949-50.

Shri Kamath: With regard to the
answer to part (c). which is in the
negative, has the Minister asvertained
the view of any scientist or is it the

* view of the Secretary of his Ministrp

who is not a scightist?

}ﬁ"'v.

Shri Mahtab:*This is a matter of
common knowledge. I do not think of
much knowledge of science is necessary
for these things.
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PROHIBITION

*347. Shri Kamath: Will the Prime
Minister be pleased to bktate:

(a) whether it is a fact that Gov-
ernment have referred the question of
extending, suspen or otherwise
moditying the policy of Prohibition to
the Planning Commission for opinion;
and

(b) if so, what view has the Com-
mission expressed thereon?

The Parliamentary Secretary to the
Prime Minister (Prof. S. N. Mishra):
(a) and (b). No such reference has
been made by the Government to the
Planning Commission.

Shri Kamath: Have the Central Gov-
ernment advised the State Govern-
ments formally or informally in the
matter so far?

Prof.' S. N. Mishra: No. Sir. *This
matter has not been referred to the
State Governments, I may however
inform the hon. Member that this
question has been examined by the
Planning Commission but since investi-
gations are under way in the states of
Madhya Pradesh and Bombay, it
would not be possible for the Planning
Commission to make a defilnite recom-
mendation at this stage wunless
authentic assessment of the results is
made available.

Shri Kamath: Has the Government's
attention been drawn to the Madhya
Pradesh Prohibition Inquiry Com-
mittee’s opinion that prohibition in
that State has not been a success?

Prof. 8. N. Mishra: I do not think,
8ir, that the Madhya Pradesh Investi-
gation Committee has submitted its
report and if the report is submitted,
the Planning Commission will give due
thought to it.

Shri Kamath: Does Government pro-
pose to adopt a uniform All India
policy in this matter or leave it to each
State to do as it likes?

Prof. S. N. Mishra: I think at the
present moment prohibition affects only
a few states but since it concerns a
very big slice of the revenue spread
all over, the Planning Commission in
its filnal report may give thought to
that aspect also.

Shri Kamath: Is it a fact that the
Congresa Party which is in power to-
day in the Centre and in the States
has omitted any reference to prohihi-
tion ip.its election manifesto, and if
su, what is the implication or signi-
ficauo® of such omission?
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Some Hon. Members: We are not dis-
cussing this here.

Mr. Deputy-Speaker: That does no#
arise. The hon. Member is also a mem-~
ber of the Congress. Hon. Members
can put questions and no doubt the
Government of the day is a Congress
Government, but we should not go into
questions relating to whatever is done
outside this House by the ngress
Organization such as the AILC.C. as a
whole, or any outside organization. For
the party in power there is an agent
here and we could only ask him ques-
tions in so far as they affect the per-
sons of the Government or the actions
of Government.

¥ e Tre : o 2w e TmE

N g ® faar a wgt agt o sifg-
e € 379 ¥ w1 feaY ol gewe F
T e § H1E aiv o) fosr €,
AR afk 7§t fazrf § @Y 9w wAM A
AN goEt gaT § SU R gTEW § q@v
FNggER N T s W § W

wgt ) fod N = Y gR

[Seth Govind Das: May I know if,
in addition to Madhya Pradesh and
Bombay, the Government of any of the
other States where prohibition has
been enforced, has set up an Investi-
gation Committee in this connection; it
not, whether the Central Government
are making any arrangements to obtain

Reports from these States regarding
thelr experiences?]

Mo YHo Y o faey: ozt ww
confar weR & awew § oW ag
LARKIC U ACTIEN G K Gl g
N xu & fog wif wiw w7 nfeq g€
g, drra sl oz gd 1 A 39
% A fod wifar s g0 H
g &0 3FT W AN @
wifAm FRET #1 TE & fF wsy g2
o Tt F faar fadt o wmg A
wig &A1 gAf 7 &

[Prof. S. N. Mishra: So far as the
Planning Commission is concerned, ¥
do not think that an Investigation
Committee has been set up in this
connection anywhere else, but if it has

been set up anywhere, the Planning
Commission would try to get its report
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also. But the Planning Commission is
not aware whether an Investigation
LCommittee has been set up at any
other place except Madhya Pradesh
and Bombay.]

Shri Rathnaswamy: May I know if
some time back certain foreign Gov-
ernments wanted to elicit the opinion
from the Government of India as to
the working of prohibition in the
various states in the country? If so,
whether any information has so far
been given to them as to the success-
ful working of prohibition or other-
wise in the various states in the
country?

Prof S. N. Mishra: So far ds any
information elicited by any foreign
Government is concerned, I do not
think that the Planning Commisgion
could have been in a position to give
any correct assessment of the results
achieved in those States, when the
Planning Commission itself has not
received any correct report. Without
any authentic report, I do not think
that it would be in a position to fur-
nish any information particularly to
foreign Governments.

Shri Amolakh Chand: May I know
if the policy of going slow in prohibi-
tion has been approved by the Plan-
ning Commission?

Mr. Deputy-Speaker: The Planning
Commission is still considering.

Rev. D’Souza: Although the Planning
Commission may not have received
official reports. has not the Commission
gathered at least the opinion in the
country regarding the success of the
experiment?

Mr. Deputy-Speaker: I suppose hon.
Members do not want the Planning
Commission, which is an august body
;‘o come to deflnite conclusions off-

and.

Shri Kamath: As regards those States
‘where prohibition is either completely
or partially in force. has the Central
Government asked those States to sub-
mit a report about the working of pro-
hibition in those States before the
report of the Planning Commission is
finalized?

Prof. S. N. Mishra: I do not think
that it was necessary anyway. Even
in the two States where investigation
‘had been in progress probably their
results would be symbolic of the results
that would obtain in other States also.
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INDIAR FOREIGN SERVICE

*348. Dr. Deshmukh: Wil the
Prime Minister be pleased to state:

(a) the number of vacancies in the
Indian Foreign Service that are pro-
posed to be filled out of candidates
passing the I.LA.S. Examination;

(b) how many vacancies would be
filled directly; and

(c) whether the ad hoc Selection
Board is still functioning?

The Parliamentary Secretary to the
Prime Minister (Shri Satish Chandra):

(a) Four, this year. N
(b) None,

(c¢) No.

Dr. Deshmukh: How long did this
ad hoc Selection Board function? May
I know the length of time for which
it functioned?

The Prime Minister (Shri Jawaharial
Nehru): Probably a year, but it ceased
to function a long time ago.

Dr. Deshmukh: Is there any likelf-
hood of its being revived or is the
selection going to be conflned hereafter
to I.A.S. Examination only?

Shri Jawaharlal Nehru: There is no
present proposal to revive it but there
are proposals for some special selection
machinery. that is, something in addi-
tion to what exists now to pick out
people for the foreign service by &
different form of w»iva voce. In other
countries there are special methods
adopted. because the quality required
are somewhat different from the quali-
ties required for the service. Various
proposals are under consideration. But
for the moment there is no suggestiom
that a special board like the old board
should be constituted.

Dr. Deshmukh: May I know the
approximate number of candidates that
might have been chosen in this way by
the ad hoc Selection Board?

Mr. Deputy-Speaker: Already?

Dr. Deshmukh: Yes; during the one
year's functioning of the Board.

Shri Jawaharlal Nehru: I said I have
no idea.

Mr. Deputy-Speaker: Long ago it has
ceased to function. A similar questiom
has already been answered the other
day. This Board came into existence
for a special purpose. Now, it is only
the Union Public Service Commission
that is doing the work.
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Dr. Deshmukh: I only wanted to
know the number of candidates.

Mr. Deputy-Speaker: The hon. Minis-
ter, has not got that information.

g5 nfax Tw: smo Qo
GHo FT M Y- § AF FIT FIGT
? #fwrs w17 & foqg 1 oy o9t 43w
s & foq e 3T AEAE 97 F
fou sfe go UWo % FRT-WH H
A vk fawmw A Aed wv faee
fiar S @ €

[Seth Govind Das: May I know if the
IAS. syllabus is enough for the foreign
service or is it proposed to add more
subjects to the 1.A.S. syllabus for those
candidates who want to appear at the
examination for foreign service?]

St wotw W ;. o wwo wHo
I Fko To uwwo wrwif fafiwa
NZF-%7 A& &1 AF UF TAEALGEAT §
fore & Framrae dvaer v s afa
AT & % &) 37 7 N 9§ 799 919
83 § g fowa vl 3 gGear LE LG
¥ foram &1 ag ol | fedfa
- Y =
WY IIEE-A7 G faMr 39 & F1° A |
B &, afer Wi s7a & @y A
i
[Shri Satish Chandra: There is no
regular syllabus for the LF.S. or L.A.S.
It is an examination at which persons
possessing the requisite qualifications
can appear. Out of those who pass,
a3 many persons are selected in the
order of merit as is the number of
posts vacant. This examination is not
held after the imparting of education

according to a particular syllabus; it is
held prior to the recruitment.]

|/ Mfax @ : W o@r AW
A foar arx a1 AN I # Ve w7
% fou & i @9 I 2 ¥ "
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[Seth Govind Das: Even admitting
that, are they not required to answer
special questions or to show special
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aptitude for the foreign service? Are
they selected along with the others, or
are they required to qualify in some
special manner?}

Mr. Deputy-Speaker: The ather day
it was said by the hon. Haome Minister
that they have added External Affairs
and some other subject alsa as special
subjects for thosc people who want to
go for Foreign Service.

Seth Govind Das: That is what I
wanted to know.

Mr. Deputy-Speaker: That has
already been answered in the House.

Seth Govind Das: Those subjects
have not been disclosed. What are the
subjects which should be necessary for

Foreign Service?

The Deputy-Minister of External
Affairs (Dr. Keskar): I think there is
some misapprehension in the mind of
the hon. Member. The method of
selection of whatever number the
External Affairs Ministry wants is that
out of the candidates who top the list
of I.A.S., the External Affairs Ministry
selects the number that it wants, tak-
ing into consideration the aptitude of
the candidates for Foreign Service. No
subject specially for Foreign Service
has been prescribed as such. It is.
quite possible that the Government
with a view tc make the candidates
more proficient, might prescribe such
subjects in the future.

Dr. Deshmukh: From the reply given
by the hon. Prime Minister, am I to
assume that it is likely that Boards may
be constituted when candidates demand
and not that the Boards will be consti~
tuted and the candidates referred to
that Board?

Shri Jawaharlal Nehru: That matter
was under consideration; I really can-
not be more precise as to what might
be done.

INCRFASED ExPORT Dury ON TEXTILES

*349. Dr. Deshmukh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) how ti. export trade and tra-
ders have reacted tcwards the
increased export duty on textiles;

(b) whether the revenue from this
source is showing signs of fulfilling
expectations; and

(c) whether there is any likelihood
of any contracts being cancelled ow-
ing only to the enhenced export duty?

The Minister of Commerce and
Industry (Shri Mahtab): (a) The re-
action of ihe trade towards the en-
hanced export duty on cotton textiles
is not favourable.
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(b) and (c). It is too early to say
as the duty was enhanced only from
the 1st June, 1951.

Dr. Deshmukh: With reference to
part (c) of the question, have any
cases come to the notice of the hon.
Minister where contracts previously
entered into had to be cancelled owing
to the increase in the export duty?

Shri Mahtab: No such case has been
brought to our notice.

Shri R. Velayudhan: May I know
whether any import duty is imposed
on cloth which was already exported
to Singapore and other Malayan States
nlmg vahich are being re-exported into
ndia?

Mr. Deputy-Speaker: This question
relates to export duty. The hon. Mém-
ber wants to know about import duty.

‘Shri R. Velayudhan: This is also a
kind of export. It was exported, and
now it is being re-imported.

Mr. Deputy-Speaker: Export is the
earlier stage. Import comes later. That
is not covered by this question. Next
question.

Shri Jhunjhunwala: Arising out of
the answer that the reaction of trade
is not favourable, what are the
grievances and the reasons which trade
gives regarding the export duty to
arrive at the conclusion that it is not
favourable?

Shri Mahtab: Reason has, of course,
been put forth. The obvious reason is
that the margin of profit is lessened
by the Increase in the export duty.

PowER-LOOM FACTORIES AND TEXTILE
MiLLs

*350. Shri Kshudiram Mahata: Will
the Minister of Commerce and Indus-
try be pleased to state the difference
betwecen the retail price of stamped
cloth and the market price of power-
loom produced cloth of the same qua-
lity?

The Minister of Commerce and
Imdustry (Shri Mahtab): The retail
prices of mill cloth are 14 per cent.
over the ex-mill prices, but there is no
control over the prices of powerloom
cloth and its prices vary according to
the market demands. It is, therefore,
not possible to indicate the difference
between the retail prices of mill cloth
and the market prices of powarloom
cloth which fluctuate.

Shri Kshudiram Mahata: My ques-
tion was regarding the comparison of
retail price of mill cloth and the
wmarket price of powerloom cloth of the
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same quality. Am I to assume that
the hon. Minister is noet aware of the
market prices of the power-loom cloth?

Shri Mahtab: The market price of
power-loom cloth varies from place to
place and from period to period. But,
the price of mill cloth is fixed. It is
not possible to compare.

Shri Kshudiram Mahata: May 1 know
the difference between the cost of pro-
duction of mill cloth and the power-
loom cloth?

Shri Mahtab: The cost of production
of mill cloth has been investigated by
the Tariff Board in 1948. That formula
still obtains. With regard to power-
loom cloth, no investigation has been
made up till now.

Shri Chattopadhyay: Has the Cen-
tral Government issued any instruc-
tions to the State Governments to fix
the price of power-loom cloth or mand-
loom cloth?

Shri Mahtab: With regard to power-
loom cloth, we have advised the State
Governments to exercis¢ some control
over them and the procedure has been
laid down that wherever there are
power-loom associations, they may be
utilised; where there are individual
power-looms, some difficulty has arisen.
We are trying to solve that dffficulty.
We are thinking as to how te control
the prices of power-loom cloti

Shri Dwivedi: Is it a fact that the
price of certain classes of fine ana
superfine cloth has been increased by
more than 100 per cent.? What is the
cause of such sudden rise?

Shri Mahtab: A question about that
subject is coming up. Here, we are
concerned with the difference between
the prices of mill cloth and power-loom
cloth.

Shri Shiv Charan Lal: Is it a fact
that the market price of power-loom
cloth, at present, is lower than the
market price of mill made cloth of the
same quality?

Shri Mahtab: I have got the figures
for the Delhi market which show that
the market prices of power-loom cloth
are much higher than the stamped
prices of mill cloth.

Shri, Shankaraiya: May I know
whethé¥ any complaints have been re-
ceived with regard to restraint placed
on the movement of the gower-loul
cloth and whether it is likely to be
relaxed?

Shri Mahtab: Complaints have beem
received from the traders. But, I de
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not think there is any scope for relaxa-
tion in view of the scarcity of cloth at
the present moment.

Shri §. N. Das: As a result of the
instructjons sent by the Central Gov-
ernment, which of the State Govern-
ments have been able to fix the prices
of power-loom cloth?

Shri Mahtab: None of them has so
far done it; we are persuading them.

CrotH PRICES

*351. Shri Kshudiram Mahata: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) the different stages of increase
or decrease in prices of cloth since the
introduction of cloth-control in 1943
up till now and the rates of increase
thereon; and

(b) the percentage of increase in
prices of cloth at present over the
prices of 1943%?

The Minister of Commerce and
Industry (Shri Mahtab): (a) and (b).
A statement is placed on the Table of
the House. [See Appendix II,
annexure No. 33.)

Shri Kshudiram Mahata: On the 10th
last, the hon. Minister stated that the
prices of cloth are so high because of
‘the rise in the price of foreign cotton.
In view of the fact that one pair of
superfine cloth roughly contains about
one pound of cotton, and the price of
one pound of cotton at present is
rupees three, roughly, that is double
the price which was prevailing in 1944,
am I to understand that due to the rise
of Re. 1-8-0 in the price of one pound
of cotton, the price of one pair of
superfine cloth has been raised from
something like rupees nine to Rs. 207

Shri Mahtab: 1 am sorry I could not
follow the question.

Shri Kshudiram Mahata: On the 10th
the hon. Minister stated that the price
sf cloth had risen only due to the rise
m the price of cotton. In view of
‘he fact that one pair of superfine cloth
vontains only 1 1b, of cotton roughly,
and the price of 1 lb. of cotton has
increased by Rs. 1/8/- as compared to
the price in 1944, am I to understand
that for this increase of Re. 1/8/- in
the price of cotton, the corresponding
increase in the cost of a pair of super-
fine cloth is from rupees nine to Rs. 20?

Mr. Deputy-Speaker: This is not a
. cbate. The hon. Member seems to
make a specech and not put a question.
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Shri Mahtab: I may explain the
position. The hon. Member will see
from the statement that in 1948 whem
there was decontrol, there was imme-
diately an increase in prices. When
the controls were re-established in 1948
there was already an increase in the
price of about 40 per cent. The T
Board formula was adopted in 1948 and
the increase in the price subsequently
was_only due to the increase in the
price of cotton and it has no relation
to ‘the price which was prevailing
before 1948, in 1944. In the statement
it will be seen that there has been am
automatic increase of about 48 per
cent. in some cases and in some cases
of about 45 per cent. in 1948.

Shri Kshudiram Mahata: What is
the relation between the increase im
the price of a pound of cotton by
Re. l/8/- and the increase in the price
of a pair of superfine cloth from rupees
nine to Rs. 20?

Shri Mahtab: After 1944 the price
automatically went up in 1948. Sub-
sequently the price went up due to
the price of cotton.

Mr. Deputy-Speaker: The hon. Mem~
ber wants to know hpw far the price
of superfine cloth has shot up due to
the corresponding increase in the price
of cotton. Are the millowners trying
to make a big profit at the cost of the
consumers because the price of cottom
has gone up by Re. 1/8/- per pound?

Shri Mahtab: This has been asked im
part (b) of the question which asks for
“the percentage of increase in prices
of cloth at present over the prices of
1943”. And in the statement, in reply
to part (b) it has been stated that the
percentage of increase in prices of
superfine cloth at present over the
prices in 1943 is about 52:60. And so
the answer is already there.

Mr. Deputy-Speaker: But he wants
to know about the cotton price. Is this
increase in price of cloth due to the
increased cotton price?

Shri Mahtab: This 52:50 per cent. is
not related to cotton price only. If the
hon. Member will give me a fresh
notice, I shall give him the break-up.

Shri Dwivedi: 1 want to know
whether therc has been an increase by
more than 100 per cent. in the prices
of certain classes of fine and superfine
cloth and what 1s the reason for this
sudden increase.

Shri Mahtab: My claim is that there
is no increase as the hon. Member
suggests. As [ said, the increase im
the price of superfine cloth is about
52:'50 per cent.
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Shri Amolakh Chaad: Is it a fact
that the black-market price of 1948
gfter de-control automatically became
the legal fair price after the re-imposi-
“tlon of control? And if so, how far
was the black-market responsible for
this increase in prices?

Shri Mahtab: As a matter of fact,
there was no black-market then
‘because it was the open price as there
~was decontrol. The then prevailing
price was accepted as the basic price.

Shri Chattopadhyay: May I know
the reason why superfine cloth has been
‘put in the market for free sale while
coarse cloth has not been so put?

. Shri Mahtab: That is because the
supply is less in the case of coarse

um and the s of fine and
.superfine is larger at the present time.

W Mty aw : St W g
@ A w ¥ wrar € ow W) Fwa
frrfindt § ac war I & 77w A
Nwa w27 N fawe afesr § w0
qrATRAT € 7 .

[Seth Govind Das: To what extent,
has the price of the indigenous cotton,
from which cloth is manufactured,
come down and is there any likelihood,
in the near future. of a fall in the
prices of the cloth produced from it?)]

Shri Mahtab: The price of coarse
and medium cloth has increased only
to the extent of the rise jn the price
of cotton since 1948. Whenever the
.price of cotton goes down, the price of
<cloth also will come down.
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[Seth Govind Das: That is exactly
what I wanted to know. The price of
cotton is going down in foreign
countries and perhaps in this country
also. Under the circumstances, is
there any likelihood of a fall in the
prices of cloth also in the near future?]

Shri Mahtab: These points will be
cleared up, I think, in the middle of
September when the October prices are

fixed. Any fall in the price of foreign
cotton and its repercussion on Indian
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cotton will be taken into consideratiom
when the October prices are fixed.

Shri Shiv Charan Lal: Does the hom.
Minister mean by the automatic in-
crease in the price of cloth that the
millowners have autocratically
creased the price of cloth by about
50 per cent.? i

Shri Mahtab: When cloth was de-
controlled in 1948, the price rose
and obviously a portion of the
must have gone to the mill-owners,
there is no doubt about that.

Shri A. C. Guha: After the control
was re-imposed, did Government take
steps to bring down the price, or did
they simply stabilise it at the prevail-
ing black-market rate?

Shri Mahtab: It was not a black-
market rate, because there was no csn-
trol then. The prevailing price them
was accepted as the basic price.

‘Shri Amolakh Chand: Is it a fect

* that the percentage of profit of the

millowners has increased-on account of
the increase in the price of the cloth?

Shri Mahtab: Since 1948, the per-
centage of the profit allowed fo the
mills has not been increased. .

TRAININ,» cum-WORK CENTRE AT FuLia

*352. Shri §. C. Samanta: Wil the
Minister of Rehabilitation be pleased

to state:

(a) how far the Training-cum-work
Centre at Fulia in West Bengal has
progressed uplo 30th June 1951:

(b) how many displaced persons
are engaged at present and how many
are to be taken in the near future:

(c¢) which technical subjects are
being taught there: and

(d) what sum is proposed to be
spent on this Training-cum-work
Centre?

The Minister of State for Rehabilita-
tion (Shri A. P. Jain): (a) The Train-
ing and Work Centres at Fulia which
are two different organisations are
progressing satisfactorily. The former
has 317 trainees as against a target of

400 while both employ 200 workers

against a target of GOO.

(b) 200. About 400 are to be takem
up in the near future.

(c) (1) Carpentry.

(2) Pitting, Plumbing. Blacksmithy
and Sheet Metal (Tinsmithy).

(3) Brush-making.

(4) Welding.

(5) Printing  Press and Book
Binding.
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(6) Draftsman—Mechanical and
Civil.

(7) Electrician and Wireman Class.

(8) Weaving, Dyeing, Bleaching and
Calico Printing. i

(9) Hosiery.

(10) Tailoring.

(11) Commercial Art.

(12) Leather Work.

(13) Agriculture.

(14) Ladies Activities Centre.

(d) (i) Approximately Rs. 5 lakhs
on Training Centre.

(ii) Rs. 8'14 lakhs on Work Centre,

Shri S. C. Samanta: May I know
when this Centre was opened and how

many such Centres there are now in
India?

Shri A. P. Jain: This Centre was
opened in August 1950. There is a
large number of Training-cum-Work
Centres in India; but I am sorry I can-
not give their exact number.

Shri S. C. Samanta: May 1 know
whether at this Centre they experience
difficulty due to the short-supply of
yarn for the looms there?

Shri A. P. Jain: We have no such
report.

Shri S. C. Samanta: Is Government
aware that recently a polytechnic insti-
tute has been opened near Jalpaiguri
where about 90 per cent. of the trainees
are displaced persons? And may I
know what are the difficulties in the
way of the Government taking over
the institution and running it?

Shri A. P. Jain: I have no informa-
tion about the institution at Jalpaiguri.
I shall, of course make enquiries from
the State Government.

Shri S. C. Samanta: Is it not a fact
that this institution is receiving aid
from the Rehabilitation Ministry
through the Government of West
Bengal?

Mr. Deputy-Speaker: The hon. Mem-
ber could have added Jalpaiguri also
in his main question, instead ot con-
fining it to only Fulia. In that case the
hon. Minister would have collected the
information about Jalpaiguri also.
There is no good reserving certain
questions for supplementary and then
springing them on the hon. Minister.

Shri A. C. Guha: May 1 know
whether the trainees receive any
stipend?

Shri A. P. Jain: Yes.
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Shri A. C. Guha: At what rate?

Shri A. P. Jain: Usually at about
Rs. 30. .

Shri A. C, Guha: What subjects are-
dealt with at the work-centre
what at the training centre?

Shri A. P. Jain: At the work-centre
there is no training, but there is work.
The subjects taught at the training
centre, I have already memntioned.

Shri A. C. Guha: Is any allowance
given to those at the work-centre?

Shri A. P. Jain: No.

Shri Shiv Charan Lal: Are the Cen-
tres self-supporting?

Mr. Deputy-Speaker: How can &
training-centre be self-supporting®
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[{Lala Achint Ram: Will the hon.
Minister please state whether he has
received any complaints that those
persons who receive training in these
training centres are not fit enough
after the completion of their training
to start their own work or to tagke up
some job because their training is in-
complete? Has he received any such
complaints?]
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(Shri A. P, Jain: There is no general
complaint about it but one ttﬁ.nc is,
of course, there that some trainees do
not take full advantage of the training
with the result that they are not fully-
trained and cannot start any work.}
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[Dr. Deshmukh: Is it the fault of the
training or the trainees?]

Mr. Deputy-Speaker: It is a matter
of inference.

HorEgrn CHARGES IN DELHI

*353. Sardar Hukam Singh: Wil
the Minister of Works, Production
and Supply be pleased to state:

(a) whether any maximum has been
fixed for a table d’hote meal charges
in Delhi Hotels:

(b) whether any
over-charging have been
aguinst the hotel keepers in
and

(¢) if so, what action was taken
against them?

The Deputy Minister of Works, Pro-
duction and Supply (Shri Buragohain):

(a) Yes.
(b) No.
(c) This question does not arise.

complaints  of
received
Delhi;

Sardar Hukam Singh: Independently
of the complaintg made to the Govern-
ment, may I know whether Goverm
ment itself exercises any checks to
find out whether the hotel keepers
charge exorbitant rates to their
customers?

Shri Buragohain: This is a matter in
which the Chief Commissioner is con-
cerned and he has got his Controller
of Rationing to assist him. I might
inform the hon. Member what the
Chief Commissioner has stated, that
recently some gentleman who did not
disclose his identity rang up the Con-
troller to complain about over-charg-
ing in a particular restaurant. He was
asked by the Controller to submit
particulars in writing but he has not
yet done so.

Sardar Hukam Singh: I wanted to
know whether independently of the
complaints made by disclosed or undis-
closed persons Government exercises
any checks to find out whether hotel
keepers charge exorbitant rates.

Shri Buragohain: These are matters
which come under the Control Orders
which are issued by the Chiet Com-
missioner with the prior approval of
the Food and Agriculture Ministry.

Dr. Ram Subhag Singh: Arising out
of part (d) of the question, what is the
maximum charge flxed?
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Shri Buragohain: The maximum
charge for any single meal whether a
la carte or table d’hote is Rs. 3/8/-
excluding the cost of any alcoholie
liquor or aerated water supplied at the
request of the customer. There are ten
hotels which provide special amenities
like music. cabaret, refrigeration, ete.
and they are allowed to levy in addi-
tion a cover charge up to a maximum
of Rs. 3/8/- for a la carte meals pro-
vided by them.

Shri Kamath: In the case of those -
hotels about which complaints of per-
sistent overcharging have been receiv-
ed, have Government considered or
asked the Chief Commissioner to con-
sider such drastic or deterrent
measures as canceilation of their liquor
licences?

Shri Buragohain: I have already said
that no complaints have been received.

Mr. Deputy-Speaker: The members
want to know whether Government has
got its own agency to inspect
periodically to see that exorbitant
charges are not made by hotels.

Shri Buragohain: The question
should properly be addressed to the
Food and Agriculture Ministry, as the
question relates to meal charges.

Mr. Deputy-Speaker: Next question.
INDO-PAKISTAN CONFERENCES

+*354. Sardar Hukam Singh: Will
ﬁge Prime Minister be pleased to
state:

(1) the number of Conferences held
between India and Pakistan during
1951; and

(b) the points of disputes discus-
sed at each of these Conferences and
the points on which agreements could
be reached?

The Deputy Minister of Exteraal®
Aftairs (Dr. Keskar): (a) Four.

(b) In all 24 items were discussed
in these Conferences. Twentyone items
related to financial matters on which
agreement could not immediately be
reached and they were deferred for
further examination and discussion at
a future conference. The remaining 3
items related to (i) Trade, (ii) Permit
System and (iii) Boundary in Feroze-
pore District. Agreement was reached
only in the case of (i) and (ii).

Sardar Hukam Singh: Am I ¢o
assume that during all these confer-
ences no discussion took place about
the shrines situated in Pakistan as:
regards their management, ete.?

Dr. Keskar: No, Sir,
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Sardar Hokam Singh: May I know
whether there is a proposal to convene
~a conference just now for the settle-
ment of this dispute?

Dr. Keskar: Yes, Sir, we are trying
"to have such a conference in the imme-
diate future.

Sardar Hukam Singh: Is there any
“truth in the press report that the Gov-
ernment of India have asked Pakistan
to fix a date for this conference and, if
‘80, have our Government received any
reply?

Dr. Keskar: We have asked the
“Pakistan Government to fix a date for
‘such a conference but no reply has yet
‘been 'received.
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[Seth Govind Das: May 1 know
‘whether Pakistan is abiding by the
-decisions taken at these conferences?)

Dr. Keskar: With regard to trade, I
“will not be able to reply in detail. The
Minister for Commerce and Industry
would be in a better position to do
that. But as the hon. Member is aware
there was an agreement regarding the
exchange of commodities between both
the countries. With regard to the per-
Jmit system a general agreement on the
principles was reached but it has not
yet been implemented.

Shri Sidhva: With regard to the per-
mwit system the hon. Minister for Re-
habilitation stated in this House that
the matter has not been definitely
decided and that the Pakistan Govern-
ment has not given any answer to the
arrangement that has been arrived at.
‘May I know which statement 1s
correct?

Dr. Keskar: There is no contradic-
tion.

The Minister of State for Rehabilita-
tion (Shri A. P. Jain): The position is
that the agreed minutes of the confer-
~ence at secretariat level were with the
Government of Pakistan. They have
isent a certain commumcatlon 4N con-
nec. on with it and we have réplied to
it. .. has not been flnalised yet.

Sari Amolakh Chand: The Minister
said that certain conferences were
postponed and may I know whether
-any postponed conference is going to
%e held in the near future?
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Dr. Keskar: 1 did not say that the
conferences have been postponed.
There were certain conferences regard-
ing specific subjects. There were in
all 24 items on which we had dis-
cussions. On about 21 items, as I said,
we could not reach any decision and
they have been deferr No dates as
such have been fixed in connection
with them.

Shri Kamath: Did any conference
take place after Pakistan had moved its
troops nearer our borders and if so,
was _'this matter raised at that con!er-
ence?

Dr. Keskar: No, Sir.

Shri Kamath: Does the negative
reply apply to the conference or the
subject?

Mr. Deputy-Speaker: No such confer-
ence was held.

Dr. Deshmukh: How many of these
22 points on which decision could net
be reached were discussed at more
than one conference?

Dr. Keskar: I would require notice.
There were 21 or 22 items and it is not
possible to give a reply.

Shri A. C. Guha: Was the working of
the Delhi Pact as regards the minorities
in East and West Bengal and Assam
ever discussed at any of these con-
ferences?

Dr. Keskar: Whatever is done regard-
ing the Indo-Pakistan Agreement is
done under the clauses of that agree-
ment. Regular conferences are held
between the Ministers of East and
West Bengal. the special Ministers
appointed for Minorities and also
secretaries {0 the Governments of East
and West Bengal. Those conferences
do not come under this category.

Shri A. C. Guha: In the proposed
conference regarding shrines, do Gov-
ernment propose also to take up the
question of temples and shrines in
East Bengal?

Dr. Keskar: We have put forward
certain proposals in general terms to
the Pakistan Covernment. If they are
accepted then what particular items
should form the subject matter of the
conference will be taken up.

Shri Kamath: As regards the two

matters about which the Minister said
that agreement had been reached......

Shri Sidhva: The agreement regard-
ing permits is not yet flnalised.

Shri Kamath: As regards the other,
has the Pakistan Government fulfilled
(tihe E'erms of the agreement since that

ate?
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Dr. Keskar: The same question was
put by Seth Govind Das and I have
replied to it. With regard to permits
what I said was that agreement was
reached on the general principles but
I did not say that the agreement has
been finalised and is being imple-
mented. ¥

CLOTH QUOTA TO MADRAS STATE

*355. Dr. M. V. Gangadhara Siva:
wWill the Minister of Commerce and
Industry be pleased to state:

(a) the quantity and value of the
latest quotas of cloth allotted to the
Madras State;

(b) the basis on which the respec-
tive quotas were flxed; and

(c) whether in awarding the quo-
tas provision was made for the popu-
lation of labour classes?

The Minister of Commerce and
Industry (Shri Mahtab): (a) Quota of
cloth released to Madras Stgte under
controlled distribution during
January—June 1951 was 90,312 bales
valued at about Rs. 18 crores, 6 lakhs
and 24 thousand$ rupees.

(b) The cloth quotas of States were
fixed in 1948 on the basis of production
during that year and the 1941 census
figures of population with allowance
for inter-casual increase in population
at 18, 15, 12 yards per capita per
annum respectively for the population
in cities, urban and rural areas.

(c) Yes, they are included in total
population.

Dr. M. V. Gangadhara Siva: May I
know how much out of the quota had
actually been despatched to Madras
State up to last month?

S8hri Mahtab: I have already said
that the actual despatch to Madras
from January to June was 90,312 bales.

Dr. M. V. Gangadhara Siva: May I
know whether the Minister is aware
of the fact that a special quota was
allotted to the labour classes in the

year 1945-46? 1 want to know whether -

any statistics are kept of supplies made
to tthe labour classes and, if not. why
not.

Shri Mahtab: No special quota is
given to the labour classes but in view
of the labour population in the cities
more cloth is given to city areas.
Therefore. it is for the State Govern-
ment concerned to allocate the quoas
as they think best.
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Shri Kesava Rao: May I know-
whether the cloth allotted to the-
Madras State during June and July-
has been lifted?

Shri Mahtab: I think so.

Shri Ratbhnaswamy: May I request
the hon. Minister to give us some in-
formation as to the quantities of"
dhoties and saris sent to the Madras
g:::g?out of the quota allotted to that

Shri Mahtab: In January and
February no dhoties. and saris were
sent to Madras. Figures for the subse-
quent months are as follows:

Dhoties 8aries

(bales) (bales)
Maroh: .. 405 89
April .. 733 72
May .. 1374 167
June .. 1869 233

Shri Rathnaswamy: I think last week
or so the hon. Minister made a state-
ment that there is an abundant supply
of mill-made cloth available in the
market but that at the same time
prices are exorbitantly high. How does
the hon. Minister reconcile these two
statements?

Shri Mahtab: There is no inconsis-
tency in these two statements because
under the Tariff Board formula the
prices of cloth are flxed taking inte
account the price of cotton, labour
charges etc. While there is plenty of
availability, prices will come down
only when the prices of these factors
will come down, especially when the
price of cotton will come down.

Shri Venkataramam: May I ask
whether the quota consists of large
parts of fine and superfine varlety and
therefore the quantity of cloth avail-
able to the middle and lower classes
has become very small?

Shri Mahtab: The percentage of fine
and superfine cloth is much larger to-
day because of the larger quantity of
foreign cotton used. In 1948 the per-
centage was about 38 and the rest was
coarse and medium whereas the per-
centage today is about 48. I think the
position will very much improve after
October when the rew cotton crop wilt
be used by the mills.

Dr. V. Subramaniam: Has Govern-
ment received any reports that when
mills despatch goods to States and to
denlars the vardare despatched differs
from the way bill and there is a short-

age?
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Shri Mahtab: According to the
present practice the State Govern-
ments have to give one month's notice
of their requirements and supplies are
made to the States according to their
requirements and according to the pro-
duction in the mills. Therefore, I
don't think there will be any incon-
sistency there.

PRICE OF NEWSPRINT

*356. Dr. M. V. Gangadhara Siva:
Will the Minister .ot Commeice ana
Industry be pleased to s@ate:

(a) what is the world market price
of newsprint based on New Yurk pri-
. es;

(b) what is the price obtaining in
Ii:dia per ton: and

() what steps Government ., pro-
pose to take tn bring the Indian prices
in line with the world market price?

The Minister of Commerce and
“Andastry (Shri Mahtab): (a) The price
varies from country to country. The
'U.S. quotation at present is reported
to he 3103 to $116 per short ton.

(b) The price in India is approxi-
mately Rs. 1,400 to Rs. 1.600 per ton at
“present. '

(¢) Government have no intention of
- eontrolling the prices of newsprint at
present. These prices in India are
"‘based on the landed cost of newsprint
obtained mostly from European
.couniries where the prices are higher
than those in the United States of
.America.

Dr. M. V. Gangadhara Siva: May I
know what are the prices of newsprint
prevailing in the manufacturing
countries like Scandinavia, Russia,
~«Canada and America?

Shri Mahtab: The United States has
made a forward purchase of the pro-
duction of Canada. Therefore, the only
-possible source of supply to India is
European countries where the prices
are much higher than those obtaining
“im US.A. or Canada.
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[Seth Govind Das: Is it true to say
that the price of newsprint in India is
exorbitant because it is not being
manufactured in India and is it a fact
that only one mill is being set up in
India to manufacture newsprint and
that the Planning Commission has
decided to give it two crores of rupees
as subsidy? What is the Govern-
ment’s decision in this matter?]

Shri Mahtab: All help will be given
provided the money is available.

Shri Karunakara Menon: May 1
know whether Government are con-
templating to conserve a proportion of
the imported newsprint in order to
distribute it equitably among news-
papers that are in need of it?

Shri Mahtab: Recently the Inter-
national Commodity Committee have
allotted about 2,100 tons to India. That
will be distributed under Government
direction; stocks in possession of
various newspapers will be taken into
consideration and distribution made
accordingly.

MusLiM  ABDUCTED WOMiN

+357, Dr. M V. Gangadhara Siva:
Will the Prime Minister be pleased to
state:

(a) the exteht of the machinery
employed by the Government of India
and the amount which the Govern-
ment of India are spending per men-
sem on the recovery of Muslims
‘abducted women in India; and

(b) the total expenditure so far
incurred by Government on this work?

The Minister of States, Transport
and Railways (Shri Gopalaswami):
(a) The Government of India’s
machinery for the recovery of Muslim
abducted persons in India comprises
the followinn:

(i) The Central Recovery Office in
New Delhi with two small branches:

(1i) the Displaced Persons' Enquiries
and Search Service, New Delhi, with a
branch for the Jammu and Kashmir
State at Jammu;

(iii) a Recovery squad in Punjab (I),
composed of Special Police and Social
Workers;

(iv) the Search Service Bureau for
West Bengal at Calcutta;



487 Written Answers

(v) the various transit camps for re-
covered Muslims in different States,
with Special medical arrangements at
Amritsar.

"Not all these branches are exclusively.

engaged on the recovery of abducted
Muslims. some of them have been en-
trusted also with the work of collect-
ing information in India about abduct-
ed non-Muslims to be recovered from
Pakistan. For this reason, it is not
possible to give the exact figure ot
monthly expenditure solely on the
recovery of abducted Muslims in India,
“The average monthly expenditure,
during the twenty-seven months ending
June 1951, on the entire recovery orga-
nisation of the Government of India,
which also comprises a few branches
exclusively for recovery of non-Mus-
lims in Pakistan, is Rs. 56,800.

(b) Till the end of the financial year
1948-49, the expenditure on recovery
work was being met from the generat
evacuation funds and no separate
accounts were maintained. From the
beginning of April 1949 to June, 1Y%
a sum of Rs. 15,33.600 has been spent
on the organisation.

WRITTEN ANSWERS TO QUESTIONS

Srorrs Goobvs AND SURGICAL INSTRU-
MENTS

»358. Shri Raj Kanwar: Will the
Minister of Commerce and Industry
e pleased to state:

(a) the value of (i) sports goods
and (ii) surgical instruments import-
ed into Tndia from foreign countries
during the last three years;

(b) the names of the -factories in
India which have started the manu-
facture of (i) sports goods and (ii)
surgical instruments. more or less on
the same lines as was done at Sialkot
{now in West Pakistan) before the
partition of the country;, and

(c) what subsidy or concessions, if
any. are granted to any such fac-
tories?

The Minister of Commerce and
Emdusiry (Shri Mahtab): (a)
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Imports
"1048-49 1940.50 1950-61
Rs. Rs. RS,

Toys and re-
Qquis iteg for
gpames and
sports 17,566,201 18,388,761 6,680,261

Bargicsl instra-
ments 39,03,7562 35,47,832 1,04,87,108
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(b) A Statement is laid on the Table
of the House. [See Appendix II,
annexure No. 34.]

(c) These two industries have not
approached the Central Government
for any subsidy or concession. All
possible assistance is however being
given to them in the procurement of
raw materials from indigenous as well
as foreign sources. The State Govern-
ments  of Uttar Pradesh and the
Punjab, where these two industries are
mostly concentrated have advanced
loans to displaced industrialists for
the rehabilitation of these industries.
Suitable sites have beén allotted to
them for housing their factories. The
Government of Uttar Pradesh is fur-
ther understood to have exempted the
manufacturers of sports gnods from the
payment of sales tax since 1947-48,

ELEPHANTS (EXPORT)

*359. Sardar B. S. Man: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the reasons for prohibiting ex-
port of elephants except through per-
mits; and

(b) the basis for granting permits?

The Minister of Commerce and
Industry (Shri Mahtab): (&) The
reason is that it is desirable to regu-
late exports on the basis of annual
catch and internal requirements.

(b) Licences Tor export are issued
as and when applied for against an
overall quota of 75 for the present.

EUROPEAN PAYMENT UNION

*360. Shri Jnani Ram: Will the
Minister of Commerce and* Industry
be pleased to state:

(a) how far the European Payment
Union has helped to expand Indo-
European Trade; and

(b) how far it has helped to improve
import of capital goods to India?

The Minister of Commerce sad
Industry (Shri Mabtab): (a) There
has been an increase of the import and
export trade of India with the mem-
ber-countries of the European Pay-
ments Union after the formation of the
Unijon. It is, however, not possible to
say what proportion of the increase is
due to the Union.

(b) It cannot be said that the Union
has helped the import of capital goods.
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Sk Yarn

*361. Shri Jnani Ram: Will the
Minister of Commerce and Industry
be pleasud to state:

(a) whether it is a fact that the
country including Kashmir is short
of gilk yarns,

(b) it so, the quantity to be import-
ed during the year; and

(c) the countries from which it is
to be imported?

The Minister of Commerce and
Induastry (Shri Mahtab): (a) Presum-
ably by silk yarn the hon. Member
means raw silk. If so the answer is
in the affirmative.

(b) The annual deflcit is estimated
to be about 2 million lbs. The quantity
to be imported depends on the avalil-
ability, prices, etc. During 1950-51
nearly 13 lakh lbs. of raw silk were
imported into India.

(c) China, Japan and Ifaly.

FLow oOr INDIAN CAPITAL FROM MALAYA
TO INDIA

*362. Pandit Muonishwar Datt
Upadhyay: Will the Prime Minister be
pleased to state:

(a) whether there is any flow of
Indian capital from Malaya to India;

(b) it so, what the reasons therefor
are;

(c) when and how this flow started
and how much of such capital has
come to India;

(d) what facilities our Government
hnxe offered for this flow of capital;
an

(e) whether there is any legislation
for nationalization undertaken by the
Malaya Government?

The Deputy Minister of External
Aftairs (Dr. Keskar): (a) to (c). There
has been some flow of Indian capital
from Malaya to India. This represents
part of the savings of Indians in
Malaya. Some part may be dye to the
present unstable political conditions in
Eastern Asia. It is not possibie to
give exact figures.

(d) The present concessions under
the Indian Income-Tax Act is that any
person who sends money to India
during a year in which he has been
residing abroad will not render himself
liable to taxation on the amount of
such ;remittance. A bill has recently
been introduced in Parliament which
proposes tc exemot foreign  proits
which are remitted to India by non-
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resident persons in the first two years
of their becoming resident in India.

(e) No, Sir.
D1SPLACED PERSONS LEAVING CAMPS

*363. Shri Jnant Ram: Will the Minis-
tet:teof Rehabilitation be pleased to
state:

(a) the number of displaced persons
that left the camps at Gaya and Bihta -
(Bihar) in the month of June 1951;

(b) the reasons for their leaving; and

" (c) the places to which they have
been transferred?

The Minister of State for Rehabilita-
tion (Shri A. P. Jain): (a) 942 from
Gaya Camp and 1,304 from Bihta
Camp.

(b) The hon. Member's attention is
invited to the reply given on June 4,
1951, to Part (c¢) of Starred Question
No. 4822 by Shri B. K. Das.

(c) Those who were found at the
Howrah Station were removed to re-
habilitation and accommodation cen-
tres. A list o such centres is placed
on the Table. [See Appendix 1I,
annexure No. 35.] Government have
no information of the destinations of
the others.

HanorooM CrotrE (PRICES)

*364. Shri Alexander: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) the steps. if any., taken to cone
trol the rise in price of handloom clotn,
especially dhoties etc.; and

(b) which States have defaulted im
lifting their quotas at the proper time
from the production Centres?

The Minister of Commerce and
Industry (Shri Mahtab): (a) There is
no control on prices of handloom cloth.

(b) So far lifting of quotas of cloth

by States have on the whole been very:
satisfactory.
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PURCHASE OF INDIAN CLOTH BY FOREIGN
COUNTRIES

[*365. Seth Govind Das: (a) Will the

. Minister of Commerce and Industry be

pleased to state whether Government

are aware that Pakistan has declined

to purchase cloth from India due to the
prevailing high prices of cloth?

(b) Is there any other country or
countries which have similarly declin-
ed to purchase cloth?]

The Minister of Commerce and
Industry (Shri Mahtab): (a) No.

(b) No. )
IMPORT OF CONSUMER AND CAPITAL GOODS

*366. Shri T. N. Singh: Will the
Minister of Commerce and Industry be
pleased to state:

(a) the proportion of consumer goods
to capital goods allowed to be import-
ed in the latter half of 1951 as a result
of liberalisation of the imports for the
period; and

(b) out of these increased imports,
how much in value will be imported
from hard currency areas and how
much {from soft currency areas?

The Minister of Commerce and
Industry (Shri Mahtab): (a) The
recent liberalisation of imports to
which the hon. Member refers had the
following objects in view:

. (i) to provide for the general rise
in world prices of all commodities;

_ (ii) to remove from licensing restric-

tions and increasing number of essen-
tial goods particularly raw materials;
and

(ili) to readjust the position in res-
pect of those items where actual ex-
perience showed that our past policy
was too restrictive.

The effect of this liberalisation will
not be fully felt during the latter half
of 1951 because of the timelag between
the placing of orders and actual arrival
of the supplies against them. It is
however not expected that the propor-
tion of consumer goods to capital goods
will be altered in any way on account
of this liberalisation though the chang-
ing trends in world supply position
owing to international developments
might well have some effect on this.

216 P.S.D. N
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(b) According to our present esti-
mates there will be a 10 per cent. in-
crease in the value of commercial im-
ports during July—December as com-
pared with January—June 1951, both
from hard and soft currency countries.
Much, however, depends upon the pace
of deliveries which is a matter outside
our control.

RETURN OF MIGRANTS

*367. Shri T. N. Singh: Will the
Prime Minister be pleased to state:

(a) the number of Muslims who
have been allowed to return and re-
settle in India from West Pakis
during 1951; and .

(b) the number of Indians who have
been allowed to return and re-settle in
West Pakistan during the same period?

The Deputy Minister of Extermal
Affairs (Dr. Keskar): (a) Between 1st
January, 1851 and 31st July, 1951, per-
mits for permanent resettlement were
issued to 11,141 Muslims who had
earlier migrated to Pakistan.

(b) As any permits issued to Indians
for return to and permanent resetfle-
ment in Pakistan ave to be issued by
the Pakistan permit-issuing authorities,
the Government of India have no
direct information. It is understood
that number of Muslims have been
given such permits and that resettle-
ment permits during this period were
also issued to 17 Hindus and 9
Christians. The Pakistan Government
had agreed to take back those Sindhi
Hindus, who left owing to fear of dis-
turbances during February—May 1950.
Some Hindus of this category applied
for resettlement and their applications
were supported by the High Commis-
sioner for India in Pakistan, Karachi,
but some of the applications were not
sanctioned while the rest are still
under consideration of the Govern-
ment of Pakistan.

MIGRATION TO AND FROM WEST BENCAL

*368. Shri Raj Kanwar: Will the
Prime Minister be pleased to state:

(a) the total number of Hindus
from East Bengal who migrated to West
Bengal and vice wversa during the
months of June and July, 1951;

(b) the total number of Muslims from
West Bengal who migrated to Bast
Bengal and vice versa during the same
period; and

(c) the steps taken by the two Gov-
ernments to meet the situation?

The Deputy Minister of Exteraal
Aftairs (Dr. Keskar): (a) and (b).
During the months of June and July
1951, 2,895,387 Hindus and 1,00,483
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Muslims travelled from East Bengal to
West Bengal by rail via the border
railway stations of Banpur and
Bongaon in West Bengal. while 2,33,679
Hindus and 1,01,026 Muslims travelled
from West Bengal to East Bengal by
the samc route. These figures include
all kinds of travellers to and from East
Bengal and not merely migrants.

(¢) The matter is now the subject-
matter of correspondence between the
two Governments.

RETURN OF EVACUEE PROPERTY

*369. Giani G. S. Musafir: Will the
l\gai{nister of Rehabilitation be pleased to
state:

(a) whether there is any truth in
the statement issued by Dr. Choith Ram
Gidwani that property worth about
rupees fifty lakhs has been returned to
Mrl.hMohammed Din, a business man of

1;

(b) whether the said Mr. Mohammed
Din's property had been declared eva-
cuee property by the Punjab High
Court; and

(c) whether Mr. Mohammed Din has
also been allotted evacuee property in
Pakistan as a displaced person?

The Minister of State for Rehabilita-
tion (Shri A. P. Jain): (a) and (b).
The position has been explained in the
Government of India Press Com-
munique, dated July 31, 1951, relevant
portion of which is laid on the Table
of the House. [See Appendix II,
annexure No. 36.]

(c¢) Government have n¢ informa-
tion.

CoMMONWEALTH CONFERENCE ON RAwW
MATERIALS

*370. Shri A. C. Guha: Will the
Minister of Commerce and Industry be
pleased to state:

. (a) whether the U.K. has convened a
Commonwealth Conference to be held
in September 1951 or nearabouts to dis-
cuss the question of raw materials;

(b) if so, whether India has been in-
vited; and

(¢) whether India has drawn up any
scheme for pooling of raw material
resources of the South East Asian
countries?

The Minister of Commerce and
fhdustry (Shri Mahtab): (a) and (b).
Yes, Sir.

(c) No, Sir.
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RaJpURA TOWNSHIP

*371. Giani G. 8. Musafir: Will the
IVtIirtlIster of Rehabilitation be pleased to
state:

(a) whether there are any arrears
of compensation yet payable to land
owners from whom land was acquired
for the Rajpura township; and -

(b) if the answer to part (a) above
be in the affirmative. the probable date
by which Government propose to pay
off the said arrears of compensation?

The Minister of State for Rehabilita-
tion (Shri A. P. Jain): (a) and (b).
Awards have been recently announced
and the compensation will be paid
within the next few months.

INFLUX OF DispLAcED PERSONS

*372. Giani G. 8. Musafir: Will the
Prime Minister be pleased to state
what plans Government have got to ac-
commodate the increasing population
on account of fresh influx of Hindus
and Muslims from East Pakistan.

The Minister of State for Rehabilita-
tion (Shri A. P. Jain): Displacea
Hindus arriving from East Paklstan
either go to their relatives or friends
and look after themselves, or else are
taken to our camps from which they
are shifted to rehabilitation centres as
early as possible. Muslims returning
to India even after the 31st March,
1951 retain the right of ownarship of
their property, and no special rehabili-
tation benefits are considered necessary
in their case.

INSTALLATION OF STEEL PLANTS

*373. Shri Kamath: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether it is a fact that Mr.
Martin Steel Expert of Messrs. Koppers
Co., Pittsburgh, U.S.A.. was recently in
Bombay;

(b) whether the attention of Gov-
ernment has been drawn to a statement
made by him in Bombay, and publish-
ed in the iHindu dated the 29th June,
1951 (Page 4, Col. 5), regarding steel
plants to be set up in India:

(¢) whether he has communicated to
Government his view about the location
of the first new steel plant to be in-
stalled in our country; and

(d) if so, what his view is?
The Minister of Commerce and

Industry (Shri Mahtab): (a) and (b).
Yes, Sir.

(e¢) No.
(d) Does not arise.
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JAYADHAR AND Laksumi CoTTON

*374. Shri Munavalll: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) the quantity of Jayadhar and
Laxmi cotton grown in India during
1950-1951;

(b) whether the said varieties of
Jayadhar and Laxmi cotton are placed
outside the purview of cotton control:

(c) whether any representation has
been made to Government {o grant
subsidy to Buyers of cotton of the said
varieties; and

(d) if so, what Government intend
to do or have decided to do in the
matter?

The Minister of Commerce and
Industry (Shri Mahtab): (a) Produc-
tion of ‘Jayadhar’ and ‘Laxmi’ cotton
during 1950-51 was as under:

‘Jayadhar' cotton.—Approx. 43,000
bales of 400 lbs. each.

‘Laxmi’ cotton.—Approx. 17,000 bales
of 400 lbs. each.

(b) Yes.
(¢) Yes.

(d) Government have not found it
possible to accede to this request as it
would involve raising the prices of
cloth and yarn of the count groups in
which these cotton are used.

MiILITARY AID TO NEPAL

*375. Shri S. N. Das: Will the Prime
Minister be pleased to state:

(a) how many times during this
year the Nepal Government has sought
Military aid from the Government o1
India for suppressing disturbances
created by rebels in its territory;

(b) in how many cases help sought
has been given:; and

. (c) the total amount of expenditure
incurred by the Government of India
in this regard?

The Deputy Minister of External
Aftairs (Dr. Keskar)* (a) and (b).
Military aid was given, at fhe request
of Nepal Government, on three
occasions. The first was in February,
1951, and the operation lasted for less
than one week; the second was in April
and lasted for seven days; and the
third in July and lasted for two weeks.

(¢) The expenditure has not been
calculated.

LONG-CLOTH AND Malmal

*376. Shri Ghule: (a) Will the Minis-
ter of Commerce and Industry be
Pleased to state whether it is a fact
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that shortage of long-cloth and malmal
is still being experienced in the country?

(b) What steps nave Government
taken to remove this shortage?

The Minister of Commerce and
Industry (Shri Mahtab): (a) No com-
plaints about shortage of Mulls have
been received by the Government
recently. On the other hand while
States have been lifting Mulls in
Bleached and Dyed Finish, many of
them have been reflising to lift Mulls
in Printed Finish. States like Punjab,
P.EP.S$.U, Jammu and Kashmir, etec.,
which use Mulls for head dress have
drawn attention to the necessity of
increasing the present availability of
one or two particular sorts of Mulls
manufactured by specific mills.

(b) Efforts are being made to in-
crease the pyoduction of particular
sorts of Mulls required for the head
dress of the plblic in States like
Punjab, P.EPS.U., Jammu and
Kashmir, etc. With regard to long
cloth although the supply position has
now improved very much, some of the
States are asking for increased allot-
ment of this variety of cloth. The
question of increasing the production
of this cloth is. therefore, being
examined.

SaLT (IMPORT)

“37%7. Dr. Ram Subhag Singh: (a)
Will the Minister of Works, Production
and Supply be pleased to state the
quantity of rock salt imported into
India from Pakistan in the year 1950
517

(b) What quantity of rock salt has
so far been imported into this country
during the current financial year?

The Deputy Minister of Works, Pro-
duction and Supply (Shri Buragohain):
(a) About 2} lac maunds. In addition
to this, there was an unauthorised
import of about half a lac maunds,
which has been conflscated.

(b) An unauthorised import of about
17,000 maunds, which has been con-
fiscated.

GORWALA REPORT

*378. Shri Raj Kanwar: Will the
Prime Minister be pleased to state
whether Government propose to place
a copy of the Report on Public Ad-
ministration recently submitted by Shri
A. D. Gorwala on the Table of the
Housze?

The Prime Minister (Shri Jawsharial
Nehru): The hon. Member's attention
is invited to the answer given to Un-
starred Question No. 30 on the 16th
August, 1951.
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IwpiAN SERVICE or ENGINEERS -
(SUPERANNUATION)

*379. Sardar Hukam Singh: Will the
Minister of Works, Production and
Supply be pleased to state:

(a) the age of superannuation fixed
for the cadre of Indian Service of
Engineers; and

(b) the number of officers of the
Indian Service of Engineers serving
under the Central Government, who
have become superannuated and are
yet being retained in Service and the
reas<?>ns for their retention in each
case

The Deputy Minister of Works, Pro-
duction and Supply (Shri Buragohain):
(a) 55 years.

(b) Three. They have been retained
as suitable officers possessing the
requisite administrative and fechnical
experience to ill the high posts which

! they hold, are not available at present.
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[*380. Shri Sohan Lal: Will, the

Minister of Commerce and Industry be
pleased tc state:

* (a) whether Messrs. Cooper Allen and
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